M Gmail OA-147/2026/EZ

NGT Kolkata <pgngtkolkata@gmail.com>

Fwd: URGENT: lllegal Filling of Water Body (Pond) at Plot No. 4699, Village Kagram,

Murshidabad — Violation of Environmental Laws.
1 message

Sh Deepto Ghosh Registrar <registrarngt-kolkata@gov.in> Wed, Mar 25, 2026 at 9:26 AM
To: pgngtkolkata <pgngtkolkata@gmail.com>

============ Fgorwarded message ============

From: IT Tuition <ittuition70@gmail.com>

To: <ngt-ezb@nic.in>, <rg-ngt@nic.in>, <registrarngt-kolkata@gov.in>, <publicgrievance-ngt@gov.in>

Cc: <dm-mur-wb@nic.in>, <wbpcb-hq@wbpcb.gov.in>, <mswbpcb@wbpcb.gov.in>, <net.wbpcb-wb@bangla.gov.in>,
<admn.ngt@nic.in>

Date: Tue, 24 Mar 2026 14:32:28 +0530

Subject: URGENT: lllegal Filling of Water Body (Pond) at Plot No. 4699, Village Kagram, Murshldabad Violation of
Environmental Laws.

============ Fgrwarded message ============ (

Respected Registrar,

We, the residents of Village Kagram, District Murshidabad, are writing to bring to your immediate attention a severe
environmental violation and the illegal destruction of a vital water body (Pond).

Location Specifications:

Plot (Dag) No: 4699

Village & P.O: Kagram (Pin: 742401)

Police Station: Salar ;
Block: Bharatpur-ll ; —
District: Murshidabad, West Bengal e

Nature of Complaint:

The water body located at Plot No. 4699 is being illegally filled with earth/solid waste for construction purposes. This
act is a direct violation of the West Bengal Inland Fisheries Act, 1984, and the directions of the Hon'ble Supreme Court
regarding the protection of water bodies.

Impact of Violation:

Ecological Damage: It is destroying the local biodiversity and aquatic life. =

Groundwater Depletion: This pond is crucial for maintaining the groundwater level in our v1||age

Future Threat: If this illegal act is successful, it will set a dangerous precedent, leading to the disappearance of all
other ponds in the area.

Constraint & Appeal:

We are poor villagers with no financial capacity to engage legal counsel or bear litigation costs. Furthermore, due to
the extreme political influence and fear of retaliation from the parties involved, we cannot disclose individual names.
We humbly request the Hon’ble Tribunal to:

Treat this as a Letter Petition in the interest of the public and environment.

Issue an immediate Stay Order on any construction or filling activity at Plot 4699.

Direct the District Authorities and Pollution Control Board to conduct a spot inspection.

Relevant documents, land details, and photographic evidence of the violation are attached herewith.

We look forward to your urgent intervention to save our village from this environmental disaster.



Sincerely,

The Concerned Residents of Village Kagram Dakshin para
(Representing the Local Community)

Date: 24/03/2026
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After receiving the application, verify CLR records and it appears that classification of Plot no.
4589% is "Pukur’ and total area of Plot is 0.13 acres. It alsa appears that out of total area 0.13 in CLR
record of only (.10 acres with 7300 shares are reflecting there. Rest 0.03 acres swith 2300 shares is not
reflecting in CLR.

Verified R'S. Khatian no. 1205 which is found cancelled and all the plots including plot no. 499
had been featured in a new khatian being no. 7329. Further verification of RS, Khatian no. 7329 and i
appears that Plot no. 4699 has been featured on this khatian with total area of 0,13 acres and recerded

infavourof Ht H aflerarae S157, CTI1R % INYATT T2 by (53 J7an Sl 1+ (8 J0AT) )

Further, on searching “ WX ¥ AfFadey faond - it appears that on year 2016 area of 004
acres, 0.03 and 0.03 acres with 2500 were added to LR khatian no. 3830 and two new khatan in favour
of ‘Ramdul Gong’ who have . (52 JU4T) shares shown over plot no, 4699 through disposing of MC
cases without mentioning name of ‘Dakshatkar’ i.e. T H wftamame SIFA

(e \O;LO‘L\W-S‘
Assistant Director &

Block Land & Land Reforms Officer
Bharatpur -11* Salar * Murshidabad.
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2024 AIC31 WpFel+ BiioTes fake deed (No. null000522) FCF e A @FS FE@ @7 |

(Live Data As On 09/09/2024,10:47:11)
COL.AA S 104 AHT FAR
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4699 IFH 0.13 Click Here

s sifaare(asn)
3830 AMFAZI =R AT 0.2500 0.0400 Nil -
CRITEIE

5226 AMETA I 2R QO 02113 0.0200 Nil
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' RDER SHEET
\. {Rllle 12% of R‘““rds Mﬂﬂu'i 1917)
Order Sheet dated from 19092024 to 02,12.2024-

S :3abad . . C&SB No. 285 of 2024
Elsm:;{é:f;‘.i;mce ing under Section 50{1)p ¢ W.B.L.R. Act, 1955.
Sature 5 j Note of action L

- %:'f’lo?fj :;: Order and signay,, of the Officer ) taken on Order
<

[Where as a mass petition has bey ——--q from Pareshnath Ray &
i 10 Others of Kagram by this Ot and registered in the Receive
—————— | Register vide RR. No. 1014 Dayoy'19092024 and subsequently a
19.09.2024 Misc case bearing No. 285/2024 1. poon initiated for Correction of
ROR in respect of following schedy, of Jand.

Mouza- Kagram

I.L-NO-' 104 -
Plot No.- 4699

Khatian No.-15170

D.A. is asked to issue notices 8 il sntesessad parties for headi
fixing date on 22102024 at D100 PRy ¢ s

Presc Au&mus 5001)(f)
nf_%LR Rk Offcs

= Notice has been duly served upunm% ;;Mrﬁce y
return kept with C/R.

23092024

‘Authority u/s 50(1)(f
5.

Acx Land & La mm

‘ g o nd Offices

‘ 3 Case is taken up for hearing today. Bﬂg 1o et Pa main
T | present and files hazira. Petitioners claim that one Achyuatanda
Chatterjee S/0- Dinanath Chatterjee of Churpuni, Police Station-
Katwa, Dist-Purba Bardhaman for illegally obtain LR Khatian no.
15170 under LR Plot no. 4699 by producing fake deed being no.
000522 for the year 2024 in the mutation case no.
4} ﬁ MN/2024/1207/15330 dated 19.06.2024 and mutated his name in the -
ROR. e TR b e Quh

22.10.2024

(e
-

WM
tﬂr\ g\ﬂ)l Verified the photocopy of deed 1:'5;2(3!00522 for thF year 2024
9 submitted by the Achyuatands Chetetice for eutation case, no, |
MN//2024/1207/15330 dated 19.06.2 7 alppfag fromhere thatthe | = %
name of seller Namita Pal, Afjit® Pal, Sabita*Kundu i& others and | | .
buyer name is Hena Bib W/e Nk:"ﬂr,ms Sk. Further, on verification B
of deed no. 000522 for the year 2024 received from ADSR Salar, DSR-

: 15 that seller i

t'!. T & DSR-II Murshidabad. It ap?ij’emgmm he E:me Rabindranath

E Saha §/0-Late Sanatan Saha 0 itSahaS yer name 1. Rita N
EF Sah; Rabindranath Saha 2 Rat) /o Rabindranath Saha ‘l?.
l 8/ o. Rabindransih i1 O Ketugram under Mouza-

L e
bin @ o
Duttabarutia, Plot no. 427. ket Sﬂﬂ“’i‘ :,’ﬁ

. 4699 and Kh 0
of Plot 10 arn atian no. 15170
ord of Achyuatanda Chatterjee  5/0-

at false/fake deed,

Therefore it is clear that rec e
of an area 0.03 acres M fa"-fme
Ninanath Chatteriee done bv

A =y
= A
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i SR party Details
[
| view
3 & Transidting il
AT Tihresy Stirtus & Transictinn Dued et
;I;‘;:SI‘;I‘(;!DAL Smru&B Deed No: 1-1=14n§%gi«2§za
MAD! cansaction: [0101] Sale, Sale Volume No: 1214- age.
LS ) Emmn ol s No: 138351 0 138366
Village: KAGRAM, District: Deed Registered in: A.D. SR ?2/13 Kgmgmuon
PS: Salar. SALA]_!
,;::ﬁ;‘ﬁa-ibﬂtd‘ State; West Bengal,, Date of Completion: 21/082024
i(‘ounn'y‘ {ndta, 4 s
1’142002190729}20"1 Serial
l No: ]214005285;‘2024
k 'RAM KANAI BANERJEE Status: Seller Deed No: |-121405362/2024
¢ BANE Trancaction: [0101) Sale, Sale Volume No: 1214-2024, Page
. Son of Late HARIPADA RIEE — jon: [0101] N e istied

'\fﬂlnge KAGRAM, District:

i luxs’nm PS: Salar,

Pm 742303, State: West Bengal,,

| Coumry: India.

Deed Registered in: ADS.R. Date of Registration:

SALAR

16/08/2024
Date of Completion: 21/08/2024

|Query No: S
12142002190729:2024 Serial
No: 1214005285/2024

&  Mutation Plot Khatiyan Stat...

cire : [104]1a1E

@ Plot Wise Search O Khatiyan Wise Search

Enter Value

-

4699 |/

ARTRE

MIN/2024/1207/23828 23/08/2024
MN/2024/1207/15330 19/06/2024
MN/2023/1207/14780 01/08/2023
MIN/2023/1207/14780 01/08/2023
MN/2023/1207£14780 01/08/2023
MN/2023/1207/14780 01/08/2023
MN/2023/1207/14780 01/08/2023
MN/2022/1207/32293 18/11/2022
MN/2022/1207/27145 07/09/2022

MN/2022/1207/27 144 07/09/2022

i<
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AR TS
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TAEATHTET
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Seller Buyer Execution
o
9227 Undex

MANAS! MONDAL Wicndl
12855 SagFETE GBS 15170 09/07/2024 agcalsx!id.
s o b V012023 gyeuped
2 ool Comm e BT gelired
S e Comm e VOB e
T Conn e VIRBINZB  ycuted.
e ot V082023 gccie
9226 G T 12853  09/01/2023 E!‘;::; i
9226  DEBAZARATA BANDOPADHYAY 23/09/2022 aﬁﬁm
5226 TR 12655 1611202 pened
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Order Sheet dated from 19-09-2924; to 0:2-12‘2024'

Case No. 285 of 2024

Mot f Case i« Proceeding under Section 50(1)p o w.B.LR. Act, 1955.
________-—-—-_-_-_-_ . s . 2

1

2

3

22.10.2024

Py
¥ AN
w:s\‘A |

Serial No. and
Date of Order
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e —
19.09.2024

23.09.2024

Order and .signatme of the Officer

Note of actionﬁ‘
taken on Order

Where as a mass petition has be
10 Others of Kagram by thig
Register vide R.R. No. 1014 Da
Misc case bearing No. 285/2024
ROR in respect of following Schedule S land
Mouza- Kagram

J.L.No.- 104

Plot No.- 4699

Khatian No.-15170

D.A. is asked to issue noﬁées to

fixing date on 22.10.2024 at 01,09 PM

Pres

Authori
o wihority u/s 50(1)()

nd Reforms Offics
return kept with C/R.

Prescribgd Authority u/s 50(1)(f)
of WBLR Acty 1T955.

. Reverin Onoe:
0% .&nd & Land Reforms Offcs
Case is taken up for hearing today. Bofgu]r.;tl ant r2'mé?"remajn
| present and files hazira. Petitioners claim that one Achyuatanda

Chatterjee S/0- Dinanath Chatterjee of Churpuni, Police Station-
Katwa, Dist.-Purba Bardhaman for illegally obtain LR Khatian no.
15170 under LR Plot no. 4699 by producing fake deed being no.
000522 for the year 2024 in the mutation
MN/2024/1207/15330 dated 19.06.2024 and mu
ROR.

case no.

vid T

Verified the photocopy of deed 10. 000522 for the year 2024

name of seller Namita Pal, Afjitd Pal, Sabita*Kundu i& others and,
buyer hame is Hena Bibi W/0- Niyamat Sk. Further, on verification
of deed no. 000522 for the year 2024 feilewed from ADSR Salar, DSR-
I & DSR-II Murshidabad. It appears that seller name Rabindranath
Saha S/o-Late Sanatan Saha of Keit}ir Sa;;:aaé‘d buye? name 1. Rita
Saha W/ o- Rabindranath Saha 2 K% P20 éu o- Rabindranath Saha
3. Ranita Saha S/o- Rabindl'anath €tugram under Mouza-
Duttabarutia, Plot no. 427.

f Plot 0. 4699 and Khatian no, 15170

- rd 0
Therefore it is clear that reco of Achyuatanda Chatterjee S/0-

: t
of an area 0.03 acres in favo®

all interested parties for hearing

en received from Pareshnath Ray &
Office and registered in the Receive
ted 19.09.2024 and subsequently a
has been initiated for Correction of

Notice has been duly served upon’ A Aterc oty TR e |-

taf;e‘c};knﬁis name in the' | == -~ -
YRR By 3 ou2

submitted by the Achyuatanda Chatterjee f_Ol' @utation case no, |
MN//2024/1207/15330 dated 19.062024. It appears from here that the |
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To

N / 1) The Pradhan, Kagram Gram Panchayat, Police Station — Salar,
District — Murshidabad, PIN - 742401;

2) The Sectary, Kagram Gram Panchayat, Police Station — Salar,
District — Murshidabad, PIN — 742401;

Subject: Application for demolition of unauthorized construction

Respected Sir(s)/Madam(s),

We, the undersigned herein are the residents and a valid tax payers
of your gram panchayat of Kagram Gram Panchayat, Police Station —
Salar, PIN — 742401 beg to state you the following :

1)} That the land in question involved herein land measuring about 13
decimal more or less lying and situated at Daag No. 4699, Mouza -
Kagram, J.L. No. 104, Police Station, Salar, District — Murshidabad is
originally is a debottar property belonging to “Sri Sri Lakshmi Narayan
Thakur” and the aforesaid “Sri Sri Lakshmi Narayan Thakur” name
was recorded in C.S.and R.S.Record of Rights. And the nature of the
land was recorded as “Pukur”.

2) That there is a temple of the aforesaid Lord “Sri Sri Lakshmi Narayan
Thakur’some distance awayand local people worships the God
regularly by offering the puja, since very long.Those local people also
using the pond(“Pukur®jor their religious purposes.This “Pukur” is
plays an important role in maintaining the natural balance of the
area.

3) That according to the West Bengal Land Reforms Act, changing the
character of any water body is a punishable offence. Debottar property
is not saleable or transferable without obtaining permission from the
concerned authority.

4) That the legal heirs of the savayat of the said “Pukyr” property illegally
and fraudulently sold to one Manashi Mondal, wife of Madhai Mondal,

resident of Village and P.O. - Kagram, P.S. - Salar, District —
Murshidabad, PIN - 742401. ’ e

o) After knowing that the aforesaid property had already been
transferred and the purchaser Manashi Mondal recorded her name in
the Record of Rights of Bharatpur ~ II, Block Land and Land Reform
Office, local people filed an objection before the concerned Block Land
and Land Reform Officers. After that the said recording was cancelled.
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6) In.spite of the aforesaid cancellation of records the Manashi Mondal,
wife of Madhai Mondal, resident of Village and P.O. - Kagram, P.S. -
Salar, District — Murshidabad, PIN — 742401 without obtaining any
sanction building plan and without obtaining any conversion by filling
the pond lying and situated under the aforesaid land in question
started illegal and unauthorized construction and Boundary Wall
exceeding the permissible height without following the West Bengal
Gram Panchayat Act and West Bengal Gram Panchayat
Administrative Rules.This illegal activity is disrupting the environment
and services of the deity and causing jirreparable damage 1o the
environment of the area.

7) Considering the aforesaid facts and circumstance, you are hereby
requested to demolish the aforesaid an illegal construction
immediately and restore the iand to its original position.

If you kindly grant our prayer, we will be highly obliged and remain every
grateful to you.

Expecting earliest action from your end.
Thanking you,

Dated © 6412028

Yours Faithfully,
e balkerGhallortee
25 MiMmediv @ LB
37 Komakem i OMu‘ju_a
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Raja Nandy
pooate

Date: 22.f 12 /2025

-1-
To,
1. The Learned Government Pleader,
High Court, Calcutta

2. Sub- Divisional Officer, Kandi, Village and P.O. - Kandi, District -
Murshidabad, PIN — 742137,

3. The Block Development Officer, Bharatpur-1i, Village and P.O. - Salar, P.S. —
Salar, District ~ Murshidabad, PIN - 742401;

4. The Gram Panchayat, Kagram, Village and P.O. - Kagram, P.S. ~ Salar,
District — Murshidabad, PIN ~ 742401;

5. The Pradhan, Kagram, Viilage and P.O. - Kagram, P.S. - Salar, District —
Murshidabad, PIN — 742401;

6. Inspector-in-Charge, Salar Police Station, Village and P.O. ~ Salar, District ~
Murshidabad, PIN — 742401;

7. Manashi Mondal, wife of Madhai Mondal, residing at Dakshinpara, Kagram,
Salar, District - Murshidabad, Pin code — 742401;

Reference: W.P.A. 25227 h OF 2025
v P~cbel KantiiChatterSee g _o=c .
Pran-Krishna Saha

...... Petitioner

-Versus-
The State of West Bengal and anether @~y .
... Respondents

Sir (s} / Madam (s),

Please find enclose herewith a Photostat copy of the aforesaid writ petition
with all its annexure which was filed before The Hon’ble High Court at Calcutta and
the same will be appeared before The Hon'ble Justice Kausik Chanda or any other
appropriate bench on 24 / 49 /2025 or so soon thereafter as and when the
business of The Hon’ble Court may permits.

This is for your informatien and record.

Thanking you.
Yours truly
Encilose: As above QO!UG. Uﬁ&%{
Advocate

Bar Association Room No. 11A, High Court, Calcutta
Chamber at: 10, Kiran Shankar Roy Road, Ground Floor, Oppoesite to City Civil Court, Calcutta,
Beside DTDC Office, Kolkata - 7o00m
Phone Number : 7001596553 Email 1D : oindrilasinhas@gmail.com
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Case Status : Search by Tase Number

Calcutta High Court - Appellate side

r
Back
Appeliate side
Case Details

Case Type T WPA

Filing Number : 28096/2025 Filing Date: 17-12-2025
| Registration Number 1 2022712025 _Registration Date: 18-12-2025
CNR Number : WBCHCA-058858-2025

Case Status

First Heanng Date

: 24th December 2025

Next Hearing Date

. 24th December 2025

Stage of Case - NEW MOTION

Coram 265781 HONBLE JUSTICE KAUSIK CHANDA

Bench : Single Bench

State : West Bengal

Districl - MURSHIDABAD

Judicial T MANDAMUS SECTION

Causelist Name . Dany List

Mot Before Me .

_ Petitioner and Advocate
1} PRABAL KANTE C CHATTERJEE AND ORS.
Advocate- RAJA NANDY
_ Reaspondent and Advocate
1) STATE OF WEST BENGAL AND ORS,
Acts
Under Act(s) Undor Section(s}
| West Bengal Panchayat Act 14873 NA
History of Case Hearing
Cause List Type Judge Business On Date | Hearing Date | Purpese of hearing
Daily List HONBLE JUSTICE KAUSIK CHANDA 24-12-2025 NEW MOTION
Orders
[ Order | i " Order
WNumbar ! Order on | Judge 3 : Order Date ‘Detaits
Category Detalls

Category o GROUP A {(WRIT MATTERS} (1)

Sub Category B Panchayet {18 ) e .

Sub Sub Category Miscellaneous {7} N

OBJECTION

Sr.No. |Scrutiny Date OBJECTION Compliance Date Racolpt Date
1 17-12-2025 Ali Q?jections are Complied - _ —

2 17-12-2025 Other Objection : SUB CATEGORY CODE WRONG 19-01-2026 -

3 119-12-2025 Al Objections are Complied - —

Back

htms:ﬂhcservioes.ecouztagov.in/ecamﬁndiaHClcaseslcase,_no.php?state_nd=16&dist_cd=i &court_code=3&stateNm=Calcutia#

"
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DISTRICT: MURSHIDABAD
IN THE HIGH COURT AT CALCUTTA
CONSTUTUTIONAL WRIT JURISDICTION
(APPELLATE SIDE) ¥ 2969¢/202¢
W.P.A. NO.29227 OF 2025
IN THE MATTER OF:
An application under Article 226
of The Constitution of India.
CAUSE TITLE

Prabal Kanti C. Chatterjee and
orS

...... Petitioners

-Versus-
The State of West Bengal and
others
... Respondents

Subject matter relating to:
The West Bengal Panchayat Act,
1993 and The West Bengal Gram
Panchayat Administrative Rules,

2004.
, Under Group - V Head — e of the
@,ﬂ JAa Adx KGL./ classification List.
Advocate - on ~ record
Mr. Raja Nandy
Advocate

Enrolment No. WB/355/2011
Bar Association Room No. 11A
High Court, Calcutta

Mobile No. 7001596553

E-mail: rajanandy@@gmaﬂ.com
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DISTRICT: MURSHIDABAD

IN THE HIGH COURT AT CALCUTTA
CONSTUTUTIONAL WRIT JURISDICTION
(APPELLATE SIDE)

W.P.A NO. 29227 OF2025
Prabal Kanti C. Chatteriee and
OTS.  eesees Petitioners
-Versus-
The State of West Bengal and
others.
... Respondents

Brief List of Dates

S e * e s,

Sr. No. Dates

Particulars

1 30% July 2024

Deed no - 6657/2024 executed
liegally.

30 August 2024

Gift deed no 1-8540/2024 executed
fllegally.

05% December, 2024

The record of the private respondent
was cancelled and restore to its

original owners.

4 In the year 2024

Manahsi Mondal started illegal and
unauthorized construction.

(4t November, 2025

The villagers had submifted a
written representation 1o the
respondent authority. '

Writ petition filed
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Synopsys
That One Manahsi Mondal obtained the debottar property {The property
belonging to *Sri Sri Lakshmi Narayan Thekur” and the aforesaid “Sri
Sri Lakshmi Narayan Thakur” pame was recorded in C.8. and R.S.
Record of Rights And the nature of the land was recorded as “Pukur”)
illegally from Achyuatanda Chatterjee vide deed no I- 6657/2024 on 30
July 2024 and the said Manahsi Mondal illegally transferred to her

minor daughter vide gift deed no I-8540/2024 on 30 Aug.2024...... .

Pareshnath Roy & 10 Others had filed a mass petition before W.B.L.R.
Act, 1655 under section 50{1){f) and an order was passed on 05.12.2024
where the record was cancelled and restore o its original owners. Even
after cancellation of record of right, Manahsi Mondal filed a case
(Manahsi Mondal vs Pratima Banerjee and ors) at Kandi Civil Court
and where there was an order of status quo to the said property and
the said injunction is extended time to time. Even after Manahsi
Mondal, wife of Madhai Mondal, resident of Village and P.O. - Kagram,
P.S. — Salar, District — Murshidabad, PIN - 742401 without obtaining
any sanction building plan and without obtaining any conversion by
filling the pukur lying and situated under the aforesaid Iand in question
started illegal and unauthorized construction and Boundary Wall
exceeding the permissible height without following: the West Bengal
Gram Panchayat Act and West Bengal Gram Panchayat Administrative
Rules. This illegal activity is disrupting the environment and services of
the deity and causing irreparable damage to the environment of the
area. The villagers had submitted a written representation to the
respondent authority. The private respondents  counstructing
unauthorized constructioﬁ and also trying to fill the pukur property by
different means, changing character of the land without permission is
illegal and in spite of receiving representation / complaint submitted by
the petitioner the respondent Panchayat did not take any action and
resuiting the petitioner face difficulties.




DISTRICT: MURSHIDABAD

IN THE HIGH COURT AT CALCUTTA
CONSTUTUTIONAL WRIT JURISDICTION
(APPELLATE SIDE)

W.P.A. NO. 29227
IN THE MATTER OF:
An application under Article 226
of The Constitution of India.
CAUSE TITLE
Prabal Kanti C. Chatterjee and

OF 2025

OTS  ses wes Petitioners
-Versus-
The State of West Bengal and

others.

... ... Respondents
INDEX
SL Description of documents Annexure | Page No.
No.
1. Writ Petition 1to {5
2. Photostat copy of the order sheet dated “p-17 (b ld
22/10/2024.
3. Photostat copy of the said order dated -2 90
113/11/2024
4. Photostat Copy of the Photograph of{ P37 2t 23
| the site.
S. Photostat Copy of the Representation. “p-47 4,25

P
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DISTRICT: MURSHIDABAD
IN THE HIGH COURT AT CALCUTTA
CONSTUTUTIONAL WRIT JURISDICTION -
{APPELLATE SIDE)
W.PA NO. 23227 OF 2025
IN THE MATTER OF:
An application under Article
226 of The Constitution of
India.
CAUSE TITLE
Prabal Kanu,:Chatteljee and ors
...... Petitioners
~Versus-
The State of West Bengal and
others.
... Respondents
LIST OF DATES

Sr. No. Dates Particulars

30% July 2024 One Manahsi Mondal obtained
1 the debotiar property (The
property belonging to “Sri Sz
Lakshmi Narayan Thakur® and the
aforesaid *“Sri Sri Lakshmi
Narayan Thakut™ name was
recorded in C.S. and R.S. Record
of Rights and the nature of the
land was recorded as “Pukur”)
tllegally from Achyuatanda
Chatterjee vide deed no I-
6657 {2024 on 30% July 2024.
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30

30% August 2024

and the said Manahsi Mondal

illegally transferred to her minor
daughter vide gift deed Do I-
854072024 on 30% August 2024.

05% December, 2024

Pareshnath Roy & 10 Others had
filed a mass petition before
W.B.L.R. Act, 1955 under section
SO(1){f) and an order was passed
on 05.12.2024 where the record
was cancelled and restore to its
original owners Even after
cancellation of record of right,
Manshsi Mondal filed a case at
Kandi Civil Court and got injection
on the plot.

In the year 2024

Even after Manahsi Mondal, wife
of Madhai Mondal, resident of

Village and P.O. — Kagram, PS. -
Salar, District — Murshidabad, PIN

PR T v

— 742401 without -obtainingeany:|-—-

sanction building plan and
without obtaining amy conversion
by filling the pond lying and
situated under the aforesaid land
in question started illegal and
unauthorized construction and
Boundary Wall exceeding the
permissible height without

1 following the West Bengal Gram

Panchayat Act and West Bengal
Gram Panchayat Administrative




Rules. This illegal achvity is
disrupting the environment and
services of the deity and causing
irreparable  damage to the

cnvironment of the area.

5. 04% November, 2025 | The villagers had submitted a
written representation to the
respondent authority.

. Writ petition filed

31
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POINTS OF LAW

I Whether the private respondent constructon illegal/ unauthorized
construction without having any sanctioned building plan by
encroaching the land of the petitioner.

[I. Whether the respondent panchayat authorities are dufty bound to
take action against the private respondent for  raising
illegal/unauthorized construction.

Hi. Whether the panchayat authorities do not take any action against
the private respondent even after receiving representation from the
petitioner. '

IV. Whether the respondent panchayat authorities allow the private
respondent to complete the unauthorized /illegal construction.




DI STRICT: MURSHIDABAD

IN THE HIGH COURT AT CALCUTTA
CONSTITUTIONAL WRIT JURISDICTION
{APPELLATE SIDE)
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Enrolment Ne.
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%
W.P.A. NO. 289227 of 2025
In the matter of :

An application under Article 226 of the
Constitution of India.

And
Iz the matter of:
1) Prabal Kanti C Chatterjee, aged
about 61 years, son of Late
Chandrashekhar Chatterjee;
2} Vishmadev Chatterjee, aged about
45 years son of Late Sambhu Nath
Chatterjee;
3) Kanakendu Chatterjee, aged about
46 years, son of Tusher Kanti
Chatterjee;
4} Manick Chandra Mondal, aged
about 46 years, son of Late
Sukhenchandra Mondal;
5) Abhijit Chatterjee, aged about 49
years, Son of Late Utpal Kanti
Chatterjee;
6} Sandip Mukherjee, aged about 41
years, son of Late Swapan Mukherjee;
7) Pradip Mondal, aged about 37 years,
Son of Nidhir Mondal,
8) Somnath Roy, aged about 60 years
son of Late Anandahari Roy
All residing at Police Station - Salar,
District — Murshidabad, PIN ~ 742401

PR Petitioners
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-Versus-
The State of West Bengal service
through the Secretary, Department of
Panchayat and Rural Development,
having office at Joint Administrative

Building, (06 to 10% Floor}, Block —

HC, Plot No. - 7, Sector — T, Sait Lake
City, Kollkata — 700106
Email — support.prd-wb@gov.in

'Sub- Divisional Officer, Kandi, Viliage

and Post Office — Kandi, District —
Murshidabad, PIN - 742137,

The Block Development Officer,
Bharatpur-Ti, Village and Post Office —
Salar, , District ~ Murshidabad, PIN ~
742401;

The Gram Panchayat, Kagram, Tﬂlage
and Post Office - Kagram, Police
Station - Salar, District -
Murshidabad, PIN - 742401;

The Pradhan, Kagram, Village and
Post Office — Kagram, Police Station -
Salar , District ~ Murshidabad, PIN -
742401;

Inspector-in-Charge, Salar Police
Station, Village and Post Office —
Salar, District - Murshidabad, PIN -
742401;

Manashi Mondzal, wife of Madhai
Mondal, residing at Dakshinpara,

34
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Kagram, Salar, District -

Murshidabad, Pin code -~ 742401;
. Respondents

To,

The Hon’ble Sujoy Paul, Acting Chief Justice and His Companion Justices
of the said Hon'ble Court.
The humble petition on behalf of the
petitioner above named  most
respectiully -
Sheweth:
1, That your petitioner is a peace loving and law-abiding citizen of
India and permanently residing with his family members at the address
mentioned at the cause title.

2.  That the respondent nos. 1 to 6 are “state” within the meaning and
definition of “State” under the Article 12 of The Constitution of India and
thus comes under the preview of the Article 226 of The Constitution of
India

3, That the petitioner states that the land in question measuring
about 13 decimal more or less lying and situated at Dag No. 4699, Mouza
- Kagram, J.L. No. — 104, P.S. - Salar, District -~ Murshidabad was
originally belongs to Kalicharan Bandapadhyay, upon the death of
Kalicharan Bandapadhyay. That the said Kalicharan Bandapadhyay died
intestate leaving behind his two sons namely Haripadh Bandapadhyay
and Charuchandra Bandapadhyay as his only legal heirs and successor
as per The Hindu Succession Act, 1956.

4. That Haripada Bandapadhyay while enjoying his undivided share
of the aforesaid property died living behind Ramdulal Bandapadhyay,
Ramkanai Bandapadhyay, Ramkumar Bandspadhyay, Menka Ghosal
and Shankari Chaterjee as his legal heirs and successors. And the said
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¢ naruchandra Bandapadhyay died without leaving any legal heirs or
§ 1CCESSOrS, |

4

H That the said Ramdulal Bandapadhyay while enjoying the
L ndivided share of the property died leaving behind Lakhi Naran
| anerjee, Yadav Banerjee, Krishna Mukherjee and Tapan Banerjee as his
« nly legal heir and successor. After the death of Lakhi Narayan Banerjee
his wife namely Pratima Banerjec became the sole owner of his part of
Toperty.
. That the said Ramkanai Bandapadhyay while enjoying the
\ndivided share of the property died leaving behind Debabrat Banerjee,
juprata Banerjee and Tanusham Banerjee as his only legal heir and
SUCCESSOT. ‘
7. That Ramkumar Bandapadhyay died leaving behind no legal heirs
3 SUCCESSOTS,
3. That on 26 July, 2023, the present owners of the property namely
pratima Banerjee, Yadav Bnaerjee, Krishna Mukherjee, Tapan Banerjee,
Debabrat Banerjee, Subrata Banerjee and Tanushyam Banerjee by a
virtue of sale deed having number [-3973/2023 361d their entire property
to Dakhinpara Jagadhratri Puja Committee. Since, then
That your petitioners crave feave to produce the copy of deed in
riginal if required at the time of hearing.
g.  That on 2024, One Achyuntanda Chatterjee claimed himself to be
ihe co -owner and co-sharer of one portion of the aforesaid property by
virtue of Gift Deed having No. 1-6657 /2024 had gifted to one Manashi
Mondal end explaining the relation to be his daughter-in-law. But it
appears that the name of the husband of Manashi Mondal is Madhal
Mondal and both of their surname differs. Manashi Mondal had recorded
her name. Thereafter , after having the knowledge of such incident , A
misc case having nurmber 285/2024 was filed before the Revenue officer,
Block Llend & Lland Reform Office , Bharatpur - I , Salar ,
Murchidabad and started a case proceeding under section 50(1)(f) of

36



W.B.L.R. Act, 1955 and in the said case one order was passed by the
same officer on 22/10/2024, that the said Achyuntanda Chatterjee had
trecorded his name by the dint of a false / fake deed and to restore the
original Khaitaan Na. which was changed.

That the photostat copy of the order sheet dated 22/10/2024 is
annexed herewith and marked as ANNEXURE P~ 17,
10. That in the year 2024, one Partion Suit having number 485/2024
instituted by Manashi Mondal before Kandi Court in vespect to the
aforesaid property which is still pending where ad-interim order of
injunction was aliowed to maintain Status Quo and the same is extended
time to time .

That a Photostat copy of the said order dated 13.11.2024 is
ennexed and marked as “ANNEXURE P-2%,
11. That the privatc respondent No. 7 is constructing illegal
constroction without obtaining any sanction pian from the authority and
also without changing the character of the land by creating boundary wall
exceeding the permissible height without following The West Bengal
Gram Panchayat Act and West Bengal Gram Panchayat Administrative
Rules.

That a Photostat Copy of the Photograph of the site is annezed
herewith and marked as “ANNEXURE P-3°.
12. That on 04/11/2025, One representation was made before the
respective  authorities regarding the unauthorized construction but #ll
date the authorities are sitting tight on this matter.

That a Photostat Copy of the Representation is annexed herewith
and marked as "ANNEXURE P-4",
13. That in spite of receiving the aforesaid representation the

panchayat did not take any step against the private respondent for

continuing the aforesaid illegal and/or unauthorized construction, the
Panchayat do not take any steps against the private respondent on the
contrary with the active support of the Panchayat, the private

¥
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respondent continuing the construction and very soon they complete
the illegal and unauthorized construction.

14. That your petitioner states that private respondent are notorious
and politically influenced persons. That the said private respondent
since long trying to construct a building and for that the petitioner
submitted representation before the respondent authorities and bring
the said facts before the knowledge of the panchayat authorities but il
date they had not taken any steps. That suddenly the petitioner came 0
know that the said private respondent started an illegal and
unauthorized construction without having any sanctioned building plan
or permission without following the West Bengal Panchayat Act, 1973
and the West Bengal Garm Panchayat Building Rules, 2004, amended
on 2006. Due to the aforesaid unauthorized/illegal construction
resulting the ingress and egress of the house of the petitioper is hard to
do.

38

15. That your petitioner submiits that the panchayat authority did notmsereisse LN

take any single steps against the private respondent even after receiving
the representation / complaint, till date and the private respondent not
only continuing the said illegal and unauthoerized construction with the
active participation and support of the corporation continuing the illegal
and unauthorized construction and the petitioner unnecessarily
suffering in the hands of the panchayat authority.

16. That your petitioner submits that the panchayat authority is
sitting tight over the matter and failed to do their statutory duties, as
the quick intervention of the panchayat authority is needed in the
present scenario to protect the life and liberty of the fellow citizens and
tax payers as like petitioner.
17. ‘That your petitioner submits that in spite of receiving the
aforesaid complaints of the petitioner the panchayat does not take any
steps against the illegal/ unauthorized construction and on the contrary
with active participation and/or support of the respondent Panchayat
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authorities the private respondent is going to complete their
illegal/unaunthorized construction without having any sanctioned
building plan and also without maintaining any The West Bengal
Panchayat Act, 1973 and The West Bengal Gram Panchayat Building
Rules, 2004, amended on 2006 by encroaching the land of the
petitioner.

18. That your petitioner states that the respondent suthorities are '

required to act as a model public authority and its action are subjected
to the touchstone of fairness which is essential mbuilt of principals of
equity as adumbrated in Article 14 and 21 of The Constitution of India.
it is well settled that quality is a dynamic concept which cannot be
cribbed, cabined or confined within its doctrinaire limit. The authorities
keep stoic silent in spite of the fact that petitioner submitting
complaints of illegal construction raised by the private respondent.

19. That your petitioner states that it is settle principle of law that
non arbitrariness, being a necessary concomitant of the rule, it is
imperative that all actions every public functionary, in whatever sphere
must be guided by reason and not humor, whim caprice or personal
predilection of the person entrusted with the task on behalf of the State.
20. ‘That your petitioner states that the impugned State action is
uninformed by reason inasmuch as there is no discernible principle on
which it is based and it is contrary to the prescribed mode exercise of
the power thus unreasonable. It is duty of the State to disclose the
material and reasons which led to the action being taken in order to
show that it was an informed decision which was reasonable. The
respondent authorities failed and/or neglect to disclose the reason as to
why that illegal structure has not been demolished. The omission
and/or negligence on the part of the respondent authorities galore on
fhe face of the record and clearly violation of Arficle 14 and 21 of The
Constitution of India.

X
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31. That the petitioner states and submits that the respondent
panchayat authorities are statutory authorities are duty bound to act in
accordance with the law but failed to do the same till date.

2%. ‘That your petitioner states that as the aforesaid illegal and/or
unauthorized construction is not bona fide or not attributable to some
misunderstanding and when it is deliberate and done by one hke
private respondent hence deserve to be dealt with sternly so as to act as

a deterrent for future which is very much necessary for the interest of

the citizens like petitioner.

23. That your petitioner states that the violation of the law by the
private respondent while construction of a building is much prejudice to
the development of the city and also the inhabitants of the city. Serious
threat is posed to ecology and environment and, at the same time, the
infrastructure consisting of water supply, sewerage and traffic
movement facilities suffer unbearable burden and are often thrown out
of gear. The private respondent converdently walks away having
pocketed the money leaving behind the unfortunate occupants fo face
the music in the event of unauthorized constructions being detected ar
exposed and threateped with demolition. Though the Incal authorities
have the staff consisting of engineers and inspectors whose duty is to
keep a watch on building activities and to promplly stop the iilegal
constructions or deviations coming up, they often fail in discharging
their duty. Either they don’t act or do not act promptly or do connive at

soch activities apperently for iliegitimate considerations. - If such -

activities are to stop, some stringent actions are required to be taken by
ruthlessly demolishing the illegal constructions. The arms of the law
must stretch to catch hold of such unscrupulous persons. At the same
time, in order to secure vigilant performance of duties, responsibility
should be fixed on the officials whose duty it was to prevent
unauthorized constructions, but who failed in doing so either by

negligence or by connivance.
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24.  The conduct of the private respondent in the present case deserves
‘o be noticed. She knew it ‘fully well what was the permissible
' constructions.as per the sanctioned huilding plans and yet she violates
the same. Probably she was under the imspression that she would be able
‘o either escape the clutches of the law or twist the arm of the law by
some manipulation. This impression must prove to be wrong.

25. That being aggrieved and dissatisfied with the inaction of the
panchayat authority by not initiate appropriate proceedings as
orescribed under The West Bengal Panchayat Act, 1973 and The West
3engal Gram Panchayat Building Rules, 2004 , amend on 2006, against
the private respondent on the contrary, private respondent most illegally
ard forcibly in convenience with the respondent authorities started
threatened the petitioner with dare consequences damaged the valuable
oroperty of the petitioner begs to move this writ petition before Your
Lordship following amongst others:

GROUNDS

For that the private Respondent intentionally raising unauthorized
onstruction by violating the West Bengal Panchayat Act, 1973 and the
West Bengal Gram Panchayat Building Rules , 2004 amend on 2006.
I For that the Respondent authorities acted in gross violation of the
West Bengal Panchayat Act 1973 and the West Bengal Gram Panchayat
3uilding Rules 2004, amend on 2006 by not demolishing or removing the
anauthorized/illegal construction constructed by private respondent.
1. For that the respondent authorities are statatory authorities are
iuty bound to act in accordance with the law but failed to do the same
ill date. .
V. For that the private respondent violating the order of Injunction
continuing the illegal and unauthorized construction by filling up a pond
without any conversion.
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V. For that the respondent authority acted illegally by allowed the
private respondent to compiete the unauthorized construction without
having any sanctioned building plan and without maintaining the
prescribed height of the boundary wall under the Law and even after
receiving various representations / complaints of the petitioner.

Vi. For that the respondent authorities are duty bound to indtiate
proceedings against the unauthorized/illegal construction and to
semove the same as per the provisions of West Bengal Panchayat Act
1973 and The West Bengal Gram Panchayat Building Rules, 2004,
amend on 2006.

VII. For that the respondent authorities are statutory authorities are
duty bound to act in accordance with the Article 14 and 21 of The
Constitution of India.

VIII. For hat the respondent authoritics are stattory outhoritr is dtr
bound to dispose of the application and the representations submitted
by the petitioner.

IX. That your petitioner craves leave 10 add any other ground or
grounds at the time of hearing.

26. That your petitioner states that your petitioner has no other
adequate and/or cfficacious alterpative remedy and the remedies
sought for in this application will be full, adequate and proper.

7. That your petitions shall suffer irreparable loss and injury unless
an order be passed to the respondent authorities to remove and/or
demolish the said illegal and unauthorized construction raised by the
private respondent andaisopassadirecﬁontomesmpthcﬂicgaland
unauthorized construction.

28. The balance of convenience is entirely in favor of the orders as
prayed for herein being made.

29. On the self-same cause of action your petitioner has not filed any
application before any other Court of law, inchiding the Hon'ble
Supreme Court of India.
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30. ‘The Respondents are working for gain within the jurisdiction of
this Hon'ble Court and the records are also lying within the jurisdiction
of this Hon’ble Court and as such this Hon’ble Court has jurisdiction to
entertain and try this application.

31. The records are with the respondents within . appellate

Jurisdiction of this Hor’ble Court.
32. This application is made bona fide and in the interest of justice

and uniess orders as prayed for are made, your petitioner will suffer

irreparable loss and/or prejudice.

a)

In the premises aforesaid your
petitioner humbly prays Your
Lordships for:

A Writ of or in the nature of
Mandamus, commanding the
respondent authorities particularly
the respondent nos. 2 to 5 including
their men, agents, and subordinates
with the help of the Respondent No. 6
to demolish or remove the
unauthorized/illegal construction
constructed including boundary wall
which is exceeding the prescribed
height raised by Private Respondent

on and over 13 decimal more or less

lying and situated at Dag No. 4699,
Mouza — Kagram, J.L. No. - 104, P.S.

— Sslar, District —-Murshidabad, Pin

" code — 742401, under the purview of

Kagram Panchayat which is in

‘classiﬁmtion,na:tureandchamcteris

Pond  without  obtaining any
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sanctioned building plan and without
following the mandatory provisions as
prescribed under The West Bengal
Panchayat Act, 1993 and The West
Bengal Gram Panchayat Building
Rules, 2004, amend on 2006 208, . . o
restore the land fo it's original |
position;

Writ and/or writs in the nature of

e e t

mandamus restraining the private
respondents from raising or making
any further construction by filling up
a pond lying and situated at 13
decimal more or less lying and
situated at Dag No. 4699, Mouza —

Kagram, J.L. No. — 104, P.S. - Salar, TrTn—
District —Murshidabad, Pin code —
742401, under the purview of Kagram
Panchayat without obtaining any
sanctioned building plan and without.
U

following the mandatory provisions as
prescribed umder The West - Bengat - > ooy
Panchayat Act, 1973 and The West
Bengal Gram Panchayat Building
Rules, 2004, amend on 2006 and
without having any sanctioned
building plan by encroaching the fand
of the petitioner.

A writ of or in the nature of certiorari
do issue calling upon the respondent
and each of them to certify and
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transmit to this Court the original
records of the case including the
building plan if any and inspection
report of the site before this Hon'ble
Court so that conscionable Justice
may rendered to the petitioner;

'Rule NiSI in terms of prayers (2} and

{b} above;
An interim order restraining the
private respondents from raising or

PPN
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making any further msu-zkﬁml?:m’””“*‘”w

decimal more or less lying and
situated at Dag No. 4699, Mouza -
Kagram, J.L. No. — 104, P.S. — Salar,
District —-Murshidabad, Pin code -
742401, under the purview of Kagram
Panchayat without obtaining any
sanctioned building plan and without
following the mandatory provisions as
prescribed under The West Bengal
Panchayat Act, 1973 and The West
Bengal Gram Panchayat Building
Rules, 2004, amend on 2006 and
which is in classification, nature and
character is Pond without obtaining
any sanctioned building plan and
without following the mandatory
provisions tili the disposal of this writ
petition.
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f) Ad-interim order may be passed in
terms of prayer (b) above till the
disposal of this writ petition;

g Costs of and incidental to this
application ~ be  paid by the
Respondents to the petitioner;

h) Such other or further order or orders
and / or direction or directions may be
passedormaybegivcnastothis
Hon'ble Court may seem fit and proper.

And your petitioners as in duty bound shall ever pray.
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@ | Sri Prabal Kanti C. Chatterjes, som o
Chatterjee, aged about 61 years, by faith — Hindu, by cccupation - retired,
residing at Village- Kagram Dakshin Para, Post Office- Kagram, Police
Station — Salar, District ~ Murshidabad, PIN — 742401, do hereby affirm

and say as follows:-

P Y S

i.  ThatI am the Petitioner No 1 of the instant writ petition and I am
well acquainted with the facts and circumstances of the case as such 1
am authorized to affirm this affidavit on behalf of other petitioners. As
such 1 am competent to affirm affidavit.

2.- ‘That the statements made in' paragraph Nos. 1, 11 and 12 are
based on my knowledge which 1 verily believe to be true aud the

 statements contained in the paragraph Nos. 3 to 10 are the information

derived from records and rests are my respectful submissions before this
Hon'ble Court.

S 3t M 3 ARt ST

frotat g T e shaTBee

Prepared in my office. Deponent is known to me _
ﬂﬂja Ajdk—aL7/ W K“mgn_,;{htx&r.ezj-—
Advocate. .
Enrolment No. - WB/355/2011 Clerk to Mr. y . Mm.} el
Solenmnly affirmed before me Advocate.

on: this the ﬁﬁ\&/ay of jw . 2025.

Commissioner. g ‘\’V‘ #

1 certify that all annexure are legible

é{/ﬁj & Nla )-&Lf : S

Advocate

WB|355 200
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| present and files
: Kﬂtwa, Diﬁ-—?ﬁl’ba

* 115170 under IR Plot no. 4699
1000522 for

! name of seller Namita Pal,
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| Register vide RR. No: 1014 Dareg 79,09.2024 and subsequently 2
Misc case bestin No.@&jm‘; hag boen initiated for C com of
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#o6 Lard & Land Reforms Offios
by
hazira. Petitioners’glalm that one Achyuatanda
Dinanath Chatterjee_of Churpund, Police Station-

Case is taken up for hearing

Bardhaman for {llégally obtain LR Khatian no.
by producing fake deed being mo.
year 2024 in _the mutation case no.
dated 14.06.2024 and mntaﬁﬁjgs parge in tt‘e .

i Sl tras g yi e

; the
MN/2024/1207/1533
ROR. ’

Verified-the photocopy Of deed 10 000522 for the year 2024

s ; Bibi W/o- Ni)"’m?f.Sk- Further, on verification

T & DSRAI Murshidabad. Tt 8PP by a1 R
of Ketwgram and buyer name 1. Rita

Saha §/o-Late Sanatan 4 Gaha 2 Rerjit Saha $/0- Rabindranath Saha
gaha W/ ﬁ;‘m indranat? gaha of Ketugram ander Mouza-
Duttabarutia, Plot no- 427-

Therefore it is clear

.ﬁc
1x:]

¥ Chatterjee for ammtgtipn case no, |
binitted” the Ach atanda ) TP Lase Do,y

- "31\«111:'1#/2(}24/307,':5330 dated 1906724 It appeass fromahere thatthe | ©
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This record is put up by way of a put up petition fited by the plaintiffs.

{d. Advocate appearing on behaif of plaintifis moves the ad intenm--

injunction petition under Order 36 Rule 1 and 2 CPC and prays for aliowing the
same. 1t is the contention of Ld. Advocate for the plaintifs that the suit property
belonged to these piaintifis as well as defendants. All are co sharer in respect of
suit propertiesiproperty. Now defendant no.1 to 7 are rying to grab the suit
property by disturbing the possession of the plaintff,

Heard. Considered. Perused.
On perusal of the report of Sherestadar it is appears that no caveat has
been filed.

tssue notice upon defendant to show-cause within 15 days of receipt
thereof as to why the plaintiff's prayer for grant of temporary injunction shail not
be allowed.

Upon considering the submissions made by Ld. Advocaie appeasing on
pehalf of the plaintiffs and on perusal of the materials on record it appears that
the plaintiffs have been ahle to establish a prima facie case in their favour which
allow them to go into tial. More so the balance of convenience and
inconvenience lies in favour of the present plaintiffs and there is urgency in the
matter. It also appears that multiplicity of proceedings will crop up #f the
defendants are not restrained at this stage. Accordingly, this court is inclined to
direct both the parties to maintain status Guo in respect of the npawre and
character of the suit plot as on o date il 12.12.2024.

Hence, itis
QOrdered, _

that the petition praying for ad interim order of injunction is hereby
allowed.

That both the parties are hereby directed to maintain satus guo in
respect of the nature and character of the suit plot as on o date ti] 12.12.2024.

Plaintiff to comply with the provision of Order 39 Rules 3({a) and {t)
C.B.C at once. :

To 12.12.20624 for injunction hearing and SIR.

DIC by me,
Civl Judge (Sr. Div), Civil Judge {Sr. Div),
Kandi, Marshidabad Kandi, Murshidabad

JO Code : WB01271

~NN BXUYG-;;E.?&..“.". P,

tc inmm - .. “i“thll.
foregoing pfhtiot:,dfiﬁ%o
b\’uun-fhxﬁrd)%u-uul:; {)_015/
on the..Lih. Day ¢ ;L
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52

i aactes SR ]

- -t iy



- . . -

fim N

»
¢
L - -2~ “Wuf?ﬁ%&uﬁ’é} a7
. to in paragraph.. e
: : foregoing patition affirnec
bv.n-uopu‘---ﬁ Wj%-u-u N
on the,.dstl... Day of.idns 29

IRsawen

K ks irdd o

7
d
&
1

Kagram, West Bengal,

O43%+0B0, Kagram, West Bengal 74

e g A
Ty s Ll
2 R

S T







_.
_
._m
m
m
i
1
|
H
}
H
|
1
L
i
}
{
M




oy,

To

o ) b ——

i

./ 1} The Pradhan, Kagram Gram Panchayat, Police Station — Salar,

District — Murshidabad, PIN - 742401,

2} The Sectary, Kagram Gram Panchayat, Police Station -~ Salar,
District - Murshidabad, PIN - 742401;

Subject: Application for demolition of unauthorized construction
Respected Sir{s)/Madam(s},

We, the undersigned herein are the residents and a valid tax payers
of your gram panchayat of Kagram Gram Panchayat, Police Station -
Salar, PIN - 742401 beg to state you the following :

1} That the land in question involved herein land measuring about 13
decimal more or less lying and situated at Daag No. 4699, Mouza -
Kagram, J.L. No. 104, Police Station, Salar, District — Murshidabad is
originally is a debottar property belonging to “Sri St Lakshmi Narayan
Thakur” and the aforesaid “Sri Sr Lakshmi Narayan Thakur® name
was recorded in C.S.and R.S.Record of Rights. And the nature of the
land was recorded as “Pukur”.

2) 'i‘hatthereisatempleoitheafomsaidmlﬁﬁﬁsﬁh] vomi Narayan
Thakur'some distance awayand local people worships  the- God-

regularly by offering the puja, since very iong. Those local people also
using the pond(“Pukur’jor their religious purposes.This “pukur’ is
plays an important role in mmintaining the naturzal balance of the
area.

3} That according to the West Bengal Land Reforms Act, changing the
character of any water body is a punishable offence. Debottar property
is not saleable or fransferable without obtaining permission from the
concerned authority.

4) That the legal heirs of the savayat of the said «prlnx” property illegally
and fraudulently sold to one Manashi Mondal, wife of Madhai Mondal,
resident of Village and P.O. — Kagram, P.S. — Salar, District -
Murshidabad, PIN — 742401.

5) After knowing that the aforesaid property had already been
transferred and the purchaser Manashi Mondal recorded her name in
the Record of Rights of Bharatpur - 1, Block Land and Land Reform

—24a- Ao
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7 Office, local people filed an objection before the concerned Block Land cummwiasmrs wov o e
nr}nexure.‘?ﬁ and Land Reform Officers. After that the said recording was cancelled.

o in paragraph..... .13
foregoing pstition affi
by:«»e:-ﬂi% u-nj-ﬁ--a-u-i?:???

on the...L5TA. Day of. a2
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6) Inspite of the aforesaid canceliation of records the Manashi Mondal,
wife of Madhai Mondal, resident of Village and P.0O. - Kagram, P.S. -
Salar, District ~ Murshidabad, FIN — 742401 without obtaining any
sanction building plan and without obtaining any conversion by filhing
the pond lying and situated under the aforesaid land in question
started illegal and unauthorized construction and Boundary Wall
exceeding the permissible height without following the West Bengal

- Gram Panchayat Act and West Bengal Gram Panchayat
Administrative Rules.This illegal activity is disrupting the environment
and services of the deity and causing irreparable damage to the
environment of the area.

7} Considering the aforesaid facts and circumstance, you are hereby
requested to demolish the aforesaid an illegal construction
immediately and restore the land to its original position.

If you kindly grant our prayer, we will be highly obliged and remain every
grateful to you.
Expecting earliest action from your end.

Thanking you,

Dated * 64112025 Corare Faithfuly,
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«“VAKALATNAM A” 3
In The Bigh Court at Caleutta 'Y

Constitutional Writ Civil Criminal Revisiopal __{
Appellate Jurisdiction 3

W.P.A. NO. OF 2025 %

\

DISTRICT:- Murshidabad

Prabal Kantf:(?.hatteﬁce and ors

. ... Applicant(s)/Petitioner(s)
-VERSUS-

The State of West Bengal and others
...... Respondent(s)/Opposite Party

Vakalatnama on behalf of Petitioners knows all
men be these presents that by this Vakalatnama I / We appoint the Advocates [ Pleaders
noted below or any one of them as my / our lawful Advocate or Advocates

for filing the memorandum of appeal or petition

‘ for entering appearance
in the above matter for appearing and conducting and arguing the same for depositing or
withdrawing any money in connection therewith, for moving the Court in aay matter
connected therewith for preparing the Paper Book in the case and for putting in papers,
petition etc. On/our behalf for filing or taking back any documents for withdrawing smits
or appeals or petitions with permission to institute fresh suits, appeals, petition etc. for
signing and filing the the petition of compromise in connection with said matter and for
taking copies of paper from the Record and I/We further say that any act done by my/our
said Advocate or Advocates or by any of them after accepting this Vakalatnama, shall be
considered as my/our true and lawful act.

And I/We further hereby agree and undertake to pay the said Advocate
or Advocates his/her/their fees as settled and afl others sums that may be necessary fo
carry out the requisition of the Court and otherwise to enable the said Advocate or
Advocates to conduct the case properly, failing which the said Advocate or Advocates
after notice to me/us will be at liberty to withdraw from the further conduct of the case.

IN WITNESS WHEREOF 1/We sign the and execute this Vakalatnama on
thES weverrnevananens day Of coviemeensnmsansmmmeensnaimrenioes 2025

Raja Nandy

Advocate
Enroiment No. WB/355/2011
Bar Association Room No.1 1A
High Court Calcutia
7001596553
E-mail 1.D.:~ rajanandy83@gmail.com

WEST BTNGAL ADVILATES
* WELFARE FUND

) 3T GOMMITIEE .
{-'p .-
TR v o




District: Mursidabad
In The High Court at Calcutta
Constitutional writ jurisdiction
(Appellate Side}
W.PA NO. 23227 oF2025
In the matter of ;
An application under Article 226
of the Constitution of India.
And
In the matter of :
Prabal Kanti C. Chatterjee and
ors
. ... Petivioners
~Versus-
The State of West Bengal and
ors.
... Respondents

WRIT PETITION

Mr. Raja Nandy

Advocate
Enroclment No. WB/355/2011
Bar Association Room No. 11A
High Court, Calcutia.
7001596553
E-mait: rajanandy83@gmail.com
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10 Money Order Complaint ID Consignment No: EW353056999IN Print Report
Consignment Number
ENTER CONSIGNMENT NUMBER Booked Dispatched In Transit Qut for Delivery Delivered
Search @ @
Booked at Item in Transit =

Enter capicha

Sech Bhawan SO - 700091

Article Number: Article Type:

EW353056999IN SP_INLAND_DOC
Booked AL Booked On:
Sech Bhawan SO 10/03/2026, 13:37:27

Origin Pincode: Destination Pincode:

700091 742401
Routing Steps
10/0372026 @ Item Book
133727 Sech Bhawan S0
10/03/2026 @ Bag Close
16:33:09 Sech Bhawan SO
10/03/2026 @ Bag Dispatch
16:38:07 Sech Bhawan SO
11/03/2026 @ Bag Dispatch
00:53:37 KOL AP TMO
11/03/2026 ‘ © Mem Recened
02:03:07 Kolkata NSH
11/03/2025 ‘ @ "9t
03:50:18 Kolkata NSH
11/03/2026 b @ Bag Dispatch
05:24:04 Kolkata NSH

Salar SO - 742401

Destination:

Salar SO



Download our App for Instant
Access

GETITON s the
» GooglePiay Jll 8 AppStore

Easy Access

11/03/2026 Bag Dispatch

KOL AP TMO

Bag Dispatch

Bag Close

Berh.

12/03/2026

Bag Dispatch

Berhampore ICH

12/03/2026 Bag Dispatch

HAMPORE WB RMS TMO

12/03/2026

10:

Item Received

12/03/2026 Item Invoiced

Salar SO

Item Received

Kagram BO

Item Invoiced

Item Redirect

14/03/2026

16/03/2026

Item Received

Salar SO

Stay Connected with India Post
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Home

Sitemap
Recruitments

Right to Information
Feedback

Holidays

Website Policies
Tenders
Performance
Dashboard

Grievance Management

PLI Portal

IPPB

Netbanking

DakGhar Niryat Kendra Portal
(New)

DakGhar Niryat Kendra Portal
(Old)

Buy Stamps

Other Links

This website uses cookies to provide a better user experience.
By clicking accept, you agree to the policies outlined in the Cookiz

Internal Portal

Employee Self Service
Portal

Dak Karmayogi Portal
Utilities

Setting

"

Corner
Customer
Login
Philatelist
Login
(CELEIE]
Holy
Blessings
Forms

Help & FAQs

Customize Cookies

The National Portal of India
National Voters Service
Portal

India Code

Application Security Audit
Report

Decline Optional Cookies
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